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Heard the submissions made by the Senior Counsels present at the time of hearing the

matter as well as assisting counsels for all contesting parties.

After hearing the counsels for parties, after stay order dated 19.10.2023 granted by the

Special Bench comprising of Shri PSN Prasad and Shri Satya

Ranjan Prasad directing to maintain status quo of assets, with the consent of both the

parties, subsequently vide Order dated 12.01.2024, this Tribunal

allowed the sale of certain assets at the best possible price discovered through proper

price discovery mechanism.

In view of the directions of the NCLAT for early disposal of this matter and Order dated

12.01.2024 of this Bench, this Bench wanted to complete

hearing of the matter on merits to dispose it finally. However, the parties submitted that

the pleadings in the matter are not complete and therefore,



they are not in a position to argue and thus, the parties are directed to complete their

pleadings on priority and be ready to argue the matter on the next

date of hearing.

At the request of the counsels, an opportunity is afforded to all the counsels for filing a

joint application clearly detailing the facts and circumstances of

causing the sale of 183 acres of land along with some other assets along with judicial

precedents, if any, in this regard within two weeks.

With the consent of counsels appeared on behalf of the parties and at the request of

counsels, matter now stands posted to 24.07.2024 i.e. the earliest

date agreed by them.
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